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+ On Website of Delhl ngh Court

.. IN THE HIGH COURT OF DELHI AT NEW DELHI

‘EIOfn,"' AR

To,

Sub' Quotation for purchase of six (06) nos. of Rack Servers.

The Registrar General : ’ L - 4. I Ql :

Delhi High Court
New Delhi

(on the website of Delhi High Court) o

F No.647V2/SA-5/Comp/DHC/No."'G / LT

2:-1 L1 z.}r?,w:

Dated:

*

Srr/Madam

. Thls Court intends to purchase six (06) nos. of Rack Servers wrth the followmgrrequrred
* - technical specnﬁcatrons - }

S.No.’ Component ' Description L L
1 | Chipset Lewisburg PCH Intel C621 or better ‘ _ g 3
.2, l:"orm Farc.tor_ Max 2U rack mounted with Sliding rails N R ; |
3 | Configured CPU | 2 * Intel 6244, 8C, 3.60 Ghz T T
.« 4 . \Memory Slots 24 DDR4 DIMM silots, speed up to 2933MT/s or Better o
5 | Memory Configured with 128GB RAM or more (scalable upto 5 125GB)~3
Configured
6 | RAID Controller | 12Gbps PCle 3.0 with RAID 1,5,10,50 w1th .’?,GB RAID Controller
’ ' , Cache . i
7 | Disks Configured | Hot pluggable 6 x 1.92TB SAS SSD 12G cyd
8§ | DVDRW 1 DVDRW
[ 9 |VOSlots Upto 5 Gen 3 PCle Slots - *
"1 #1101 Ports .- 4 x 1Gig Ethernet Ports, 2*16Gig Dual port FC HBA, 4*10G Optrcai
S Ports
+-11-| Power Supply Platinum rated redundant Power Supply ! i
12 | Warranty 5 years On-site comprehensive warranty with 24x7x365 remote
‘ hardware support by OEM :
13 | Embedded Remote Management Server Enterprise Edition with hcense forr
Management years. 1|
14 | Certified for Windows Server 2016, Vmware, Red Hat Enterprise Linux, SUSE
Linux Enterprise Server
15 | Operating System | 4 nos. of Windows Server 2016 std or higher and 2 nos. of server of
: Red Hat Enterprise Linux 7 |
(It is responsibility of vendor to-get OS installed on procured ,server)
*No

quotation. Non compliance will lead to rejection of the quotation. :

The terms & conditions of this tender are as under:-

te: The supplier must send filled technical compliance sheet (Annexure-A) along with the
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. The authorised vendor(s) are requested to submit the necessary quotation(s) along with the

copy of current authorization letter of the OEM and Eamest Money Deposit (EMD) of 5% of
total propsed cost of six (06) nos. of Rack Servers by way of Demand Draft or bankers
Cheque drawn in favour of “The Registrar General, Delhi High Court” payable at New Delhi.
Quotation without EMD shall be summarily rejected and no request for waiver will be
entertained. ‘ .

Sealed envelope containing quotation & EMD must reach to the AOJ (IT & Sta‘ttionery :
Branch), Lawyers’ Chamber Block-III, Room No. 6, Ground Floor, Delhi High Court on or

before [5-0/-R¢2/ _ till 5:00 P.M. |
|
1



http:F.No.647V2/SA-5IComp.lDHCiNo.'l.\~j'~j/.rT

4. The validity of rates should not be less than 180 days from the last date of submission of

« +! quotation and tax'rate applicable should be clearly mentioned. P~
5,.;’»\Qt:10tati0ns with fess’périod of validity of rates shall be summarily rejected.
é. « The- envelope shbuld be addressed in ;:he name of “The Registrar General, Delhi High
Court, New Delhi” and the subject “Quotation_for purchase of six (06) nos. of Rack

Servers” should be superscribed on the envelope.
~7.+No quotations shall be entertained after due date. Envelope(s) without subjéct shall be

summarily rejected.
8. The DD/Pay order towards EMD of all the tenderers, except the lowest three, shall be
returned to vendors on their written request after finalization of Tender Process & EMD of

successfu] tenderer will be returned only after supply and successful installation of the first

- orzier placed to the firm fulfilling all codal formalities against receipt.
9. The DD/Pay Order of L-2 & L-3 will be returned after issuance of the Purchase order to the .
su{ccessﬁ;l tenderer. If the offer of Quotation is withdrawn by the tenderer before/after opemng‘

of tender or any other default, the amount of EMD shall be forfelted and the firm will be

blackhsted to participate in future tenders of this Court.
10. Iﬂmu tiple quotations submitted by a firm / vendor, all such quotations submitted shall liable

\ to, be rejected at the first instance.

11, In’ case the vendor wants any clarification regarding this Tender, he can call Mr. Zameem
Ahmad "Khan, JD (IT) at Tel'No. 011-43010101 (Ext. 4563). '

. et Fl

, .4Thxs Court reserves the right to modify/amend the quotation letter/terms &. condntxons at a.
later stage. This Court reserves the right to place the Order fully/partxally to different ﬁrmsfvendors

- - ' . N B C- N 1A Ay Tt .
CcC to:- Director (IT), Delhi high Court.- for uploading on the official website of the Délhi High

Court!
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Yours truly,

]
P 133229
Y ' Lo o . (Rajeév Kumar Chauhan)
Joint Registrar (IT/Sty.) -
; for Registrar General
. -
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heet for Rack Servers

Technical compliance s
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Annexure-‘A’

i

S. | Component Is Compliant If Yes
| No. (YES/NO) Details

I | Chipset

2 | Form Factor

3 | Configured CPU .

4 Merhory Slots )

5 | Memory Configured '

6 | RAID Controller F

7 | Disks Configured g

8 { DVDRW i
9 | /0 Slots .
10 | Ports

11 | Power Supply ‘
12 | Warranty '
13 | Embedded Maﬁagement
1;1 Certified for ‘
15 | Operating System




